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R ' CORISSAACTIS OF 1985 =
*THE EHONDMALS LAWS, REG(]LATION (REPEAL) ACT, 1985

[Received the assent of the ‘Governor on the 3rd October 1985, first pubhshed m
an extraf:rdmary issue- of the Or:sm Gazet:e, dated the 11th October 1985} :

"'». Acr To RBPEAL THE KHONDMALSLAWS, REGU:.ATION, 1936Annmmovmnm o S
o o MATTERS CONNECTED msmswrm OR INCIDENTAL THERETO _ _ o
. Beit enacted by the Leglslature of the State of Onsca jn the 'Thlrty-smth Year of o | BT
" - - the Republlc of Indla, as folloWs — . ) e
. ort  title
S % com- 1. (l) ThlS Act may be called the Kbondmals Laws Regulatlon (Repeal) Act, 1985
- ' mencement. .
' 2) 'I'hxs secnon shall come into force atonce and the remalmng prowsrons of
' . this Act shall come into force on sitch date as the State Government may, by notlﬁcatlon
e S appomt in- this. behalf, -
Ce Reg‘ulat{’jn 2 The Khondmals I_aws Regulat'on, 1936 is hereby repealed o gl%&.
4 of 1936, -
S Removal of - 3- For removal of doubts it fs hereby declared that notw:thsandmg “the repeal of
v doubts. - Ithe said Regulat:on all enactments sPecified in the Schedule thereto whlch were in force -
. " immediately prior to the commencement of this Act in the areas comprising the district
- - as defined in the said Regulation, shall continue in force in the said areas untill altered - |
e . oor repealed, or amended by a competent legislature or ccmpetent authority. :
| . Amendmen 4.In section 3 of the Onssa Reve nue (Umts) Act 1963 the prowso under clausc (b) Onssa Aet
: of Section 3- shall be’ deleted : 22 0f 1963, -
. -ofthe Orissy S : . - Vo
" Acdof — - — |
! - B o _*For the Biu. See Orissa Gazette, Extraordirary, dated the 23rd July 1985 (No, 994) B
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